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It is hereby notified for general information that the

Institution mentioned below has been approved by Department of
Scientific & Industrial Research, New Delhi, the Presgribed

Authority for the purposes of clause ( 11 ) of sub~section (1) of
Section 35 (Thirty Five/One/ Twe ) of the Income-tax Act, 1961

read with Rule 6 of the Income=tax Rules, 1962 under the category

%Azsseistisn® subject to the following conditions :~ :
. Gujarat Industrial Research and Develspment
i} That the Agency, Industrizl Research Labsratery, Bsreda
will maintain a separate account of the sums received
by it foxr scientific research.

i1} That the said _QSSQCigti’n will furnish annual refurns

: of its scientific rescarch activities to the Prescribed
Authority for every financial year in such forms as may
be laid down and intimated to them for this purpose by
30th April =z.:zh year. . '

£i1) That the sajd Asseciatien ui1l submit to the Prescribed
futhority by 30th June each year a copy of their audited
annual accounts showing their total income and axpenditure
and Balance Sheet showipg its assets liabilities with a
copy of each of these documents fo the concerned
Commissioner of Income~-tax.

'iv) That the said fsssclatien 3313 apply to Central Board
of Direct Taxes, Ministry of Finance, (Dem rtment of
Revenued, Hew Delhi, 3 months in advance before the
expiry of the approval for further extensicn.
Lpplications received after the date of expiry of

- approval are liable to be rejected.

INSTITUTION

Gujaerat Industrial Research and Daevslepment Agen
Industrial Research Labsratery, Sciencg Callcgé Y
Cenmpaund, Sareds~390 002.
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Thls Notlflcation 1s effective for a period from

IlZG-IDaBﬁ te 31-3-88.

{ YK ng}a )

Under Secretary to the Government of Indila
4

All'COmmissioners of ‘Iné¢omes=tax (2 copies?}.

>
Dlrector of Inspection (InvestigationYy/{Special Investiw
gatlonD/IT&Aud1t/RS&PR/V1gllance/Intelligence/Recovery/

.SurveY/P&PR New Delnl..

Directorate of O & M Serv1ces (InCOme-taxﬁ, Adwan~e~
Ghallb, Mata Sundri Lane, New Delhl. .

The Secretary, Department of Sclentlflc & Industrial
Research, Technnlogy Bhavan, New Mehrauli Road, New Delhi
with reference 1o th Of £3 Memorandum No.

v ) e c eir ice Memorandu 3/703/85-TUJI

dated 28.10-86

" The Joint Secretary & Legal Adviser, Nlnlstry of Law,

Shastri Bhavan, New Delhi. _ _
Comptroller & Auditor General of Indla (50 cop1959-

Bulletin Sectlon of D.I;(PePR}, 2nd Floor, Hans Bhavan,

1.P, Estate, New Delhi (5 copiesb.

The Ei:ector. GuJarat Ibdust:ial Eesearch and Develepment
Agency, Science Cempsund, Bareda « 390 002,

o =

( Y.K. Batra }
Under Secretary to the Government of India
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